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%/ Order dated 29,4,85

7‘%)&)_ Heard Shri H,R %utmy,Lri Ceunsel for the
" w* applicant and Shri R.C.Rath,ld.Standing Ceunsel
E o M (en whem a cepy ef this O.A. has been served) appear.
/

,————j“ ing en behalf of the Respendent-Railways and perused
Ei%téﬂ{ cr 3%,04*0& the recerds placed be fere us,
mﬂkﬁ In ceurse ef hearing Shri Rath peinted esut that
‘ a8 per the previsidn ef the Schmme fer grant ef
A.C.Ps. te the railway servants, & Screening Gommitt%

Z ; ee has been set up by the Standing Cemmittee which

6 2 ' meets gwiee a year (during the first week of January‘
\L/ A~ of the previeus Financial Year and durimgl the first

week ef July ef any Financial Year) te precess the
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cases, It is in thig cennectien, Shri Rath sub—u
mitted that the matter may be ftrwa:des‘i t® the
Comnittee for censidering the grievances. with regard
te ACP, as raised herein, | |
Having reard the Ld,Ceursel of beth the sides,
we dispese of this O,A, with d:.:ectmn that. the

applicatien be sent te the Screening Ccrmuttee te be

held in themmenth ef July, 2065 te consider the case

ef the applicant, A cepy ef the 0,A, may be treated
as part ef the representatisn te be put up b@fﬁre
the @emmittee,

With the ebservatien and directien as made abeve,

this O.A, is dispesed of at the stage of admissian,

lo cests.
J&;
M
~chairman

r(J) vi




